
171 Written Answers [RAJYA SABHA] to Questions 172 
 

(b) if so, the details thereof; and 

(c) if no such decision has been taken so 
far, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c) 
According to Government decision, eligible 
Muster Roil Workers of CPWD are to be 
regularised in the existing vacancies in the 
W.C. Establishment and in the Regular 
Transferred Category to the extent of actual 
requirement at various sites as per the 
prescribed norms. The workers will be 
considered for reg-ularisation at the sites 
where the vacancies are available or where 
additional posts are created to the extent of 
actual requirement. Therefore, it may not be 
possible to regularise the workers on the sites 
at which they may be working at present. 

 

Procurement of Damaged Foodgrains by 
Government Agencies 

1250. SHRI RAM NARESH 
YADAV: SHRI RAM JETHMAI 

ANI: 
Will the Minister of AGRICULTURE be 

pleased to state: 

(a) whether it is a fact that Agricultural 
Costs and Prices Commission in its report 
recommended that a national policy is needed 
for acquiring the foodgrains damaged due to 
untiely rains and floods directly from the 
farmers for either supplying the same to the 
consumers or for destroying them by 
Government agencies, 

(b) if so, whether the Commission has 
recommended the setting up of a high 
powered committee to resolve this problem; 

(c) whether Government have taken any 
concrete steps in this regard   and 

(d) if not, what are the reasons therefor? 


